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IN THE H GH COURT OF JUDI CATURE AT BOVBAY
ORDI NARY ORIG NAL A VIL JURI SDI CTI ON

NOTI CE OF MOTI ON NO. 4248 OF 2008
IN
SU T NO 3313 OF 2008

The Bonbay Dyeing & Mg. Co. Ltd. ...Plaintiffs
V/s.

Mehar Karan Singh ... Def endant

M. D.J. Khanmbatta, Sr. Counsel al/w. M. P. A

Kabadi i/b. Doijode & Associates for the Plaintiffs.
M.Rajiv Kumar a/w. M. Abishek Khare i/b. Khar e
Legal Chanbers for the Defendant.

CORAM : A. V. N RGUDE, J.

DATE : 30TH JANUARY, 2009.

P.C.:
1. After having heard both the sides for quite
sone time, | think the Plaintiffs have made out a

case for a favourabl e order.

2. Al though Ilengthy argunents were advanced
about the nmanner in which the Defendant allegedly
conmmtted breach of the service condition and the
Wadia Goup Conpanies code of conduct, | am not
inclined to discuss the pros and cons of the sane at
this stage. So also, | amnot inclined to discuss
the events that took place between the Defendant and
the Chairman and others of the Plaintiff-Conpany from

7th June, 2008 onwards for they too are not quite



rel evant for the order | am passing today.

3. It is a comon ground that the Defendant
entered into an agreenent of enploynment on 22nd
August, 2005 with the Plaintiff-Conpany regarding the
terms and conditions of such enpl oynent . The
Def endant unequivocally agreed not to divulge or
di sclose to any person the confidential information
and know edge obtained by himduring his enpl oynent
as to the business and affairs of the conpany,
know how, technol ogy, nethods, nachines, information,
data, trade secrets, etc. about the various products
of the conpany, list of the conpany’ s custoners,
suppliers etc. even after he ceases to be in the

service of the conpany.

4. Adm ttedly, the Defendant is no nore in the
service of the Plaintiff-conpany and this covenant
would bind him | amnot inclined to give inportance
to the Defendant’s contention that he is not aware of
the conpany’ s confidential information etc. There is

strong reason to believe that the Defendant being the

seni or of ficer of t he conpany havi ng had
opportunities to hear discussions in the board
neetings etc. and having had an opportunity to go

t hr ough the records of the conpany, acquired



i nformation, know edge etc. of the confidential
nature of the conpany. | see no reason why the
Def endant should not abide by the above nentioned
covenants after his service with the conpany cane to

an end.

5. At this stage, therefore, | aminclined to
direct himto abide by the covenants but having due
regard to the fact that the information, know edge
etc. acquired by the Defendant during the course of
his enploynment would have |linmted rel evance, | would
direct himto abide by this condition for a period of

18 nont hs from t oday.

[AV. NIRGUDE, J.]



